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0.A. No. 315/96

Counsel for the Ap-licant : Shri Bakshi S.R.P.Sinha.

shri S.Kumar.

Heard Shri BAkshi S«.R.P. Slnha, learned
counsel ‘for the appllcant The agitatlon in this 0.,A, is

régarding issuance of Hall Permit to the apnlicant per-

{; mitting him to appear.at the Jr. Telecom Officers Recruit-

ment Examinétion for, 1993 & 19294 scheduled to be held
onthe 13th & 14th of July, 1996.The applicant claims
' that he has handed over his application personally at

+ the office-of respondents much in advance of the closing

. date. for. such. .purposes; and in spite of his several

remi nders to the authorities he has not been issued
{. !

AHall p°rmit for the examlnation nor he has been given
Uan§: reason for not’ grantihg him the same. The applicant
. has prayed for an interim order so that the respondents
can issue him Hell PermitYprovislonQYIy to appear at the
Jr. Telecom officers Recruitment Examination for %993 & 94
. which is going to be held on 13 & 14th July, 1996

An interim rellef seems to be warranted

in this matter in view of the fact that the examlnationg
are to be held very shortly. ThjreSpondents are hereby
directed to allow the apvlicant’/to u.@ppear at the Jr.
Telecom Qff icers Recruitment Examinaﬁion forl993 & 94

subjéct to fulfilment of eligibility criteria which they

have’ prescribed for the post.

3. This order may bel handed-over ‘Dusti’

~

on the respondents by the learned counsel for the applicark

4. Also issuer notice to the reSpondents<ijGQWmﬁ$%

returnable within six weeks from nowe.

5. List this case on 19.08.19963.
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2./ 19.8.96.' "' Shr1 Sun11 Kumar, the learned counsal for

/css/

'ti .
the appl;cantg~: P \

The learried counsel for the applicant states

" that the resnondents hava confarred b upon him the

l i

' elllelllty for apnearlng'at the JTO axam;nation wh ich

. uas the-subgect~mattar for agitation in the 0A. The

letter from the respondents permlttlnq ’him to apoegr
at tha examlnatlon 1s taken on reford. Injviauw thgfaof,
nothlnd s;rvlves in tnls OA. The learned counsel.épr

the applicant prays for uithdraul oF the 0d, The c&saf

-

is accordlngly dxsmlssad as ulthdrawn..




